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The committee noted that a reply is awaited from the firm called for vide this office e-mail dt. 06.04.2016. thecommittee decided to remind the firm. The case is deferred for 1g.0g.2016
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The Committee noted that a reply is awaited from the firm called for vide this office e-mail dt. 10.11.2015followed by e-mail reminder dt' 09.03.2016' The committee decided to remind the firm. The case is deferred for18.08.2016
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lt :!.clALAl2o73l5842dt' 10.03.2016. The case was considered by NC in its meeting hetd on 77.o3.201.6and it was ii tdecided to call for the quantity of imported tea which needs to be specified origin wise for the sake of.l!
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RA may take consequential action a per policy/procedure.

accountability' The firm furnished the reply vide their e-mail dt. 19.05.2016 and mentioned the origin ofiimported tea but not their quantities. ln their e-mail dt. 19.0s.2016, the firm also showed their intention to bepresent in personal to explain the case. since the blending ratio has not been specified origin-wise, it would ,.not be possible to account for the imported item in export pioduct. Therefore, the committee decided to ask'the firm o clarify this aspect. The case is deferred for 1g.0g.2016
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Thハ  ´^__:● 4‐^^ _^`― J‐ :__●   .1The Committee noted that the comments are awaited from Deptt. of pharma. The committee decided toremind Den_tl. of pharmaceuticars. The case is deferred for 1g.0g.2016.
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'The committee noted that the comments aie a*"itea rro,, narpt.
,expedite the comments. The case is deferred for 1g.0g.2016.
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The committee noted that a reply is awaited from the firm called for vide this office e-mail dt. 2g.1.z.2orsrfollowed by e-mail dt' 29'o4.2o16(lst reminder). The committee decided to remind the firm to expedite thereply. The case is deferred for 1g.0g.2016.
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12 HQ File:o1./85/50/os3/AM13 RLA File:31./8314o/0431AM1.3 Deferred
Review of ad-hoc input output norms in respect of the 17 advance authorizations for export of Kinder Joychocolate obtained by M/s. lmsofer Manufacturing lndia Pvt. Ltd (Now, M/s. Fererro tndia pvt. Ltd) issued interms of para 4.7 of HBP, Vol.l (2009-14) in respect of the following 17 Adv. Authorisations
(i) 3110054008 dt. 01'.05.2012, (ii) 3110054381 dt. 22.05.2072,(iii) 3110054 407 dt.23.05.2012,(iv) 311005a19sdt' 11'05'2012, (v) 31,70054225 dt' 14.05.2072, (vi) 3110054683 dt. 14.06.2012, (vii) 31.10054422 dt.24.os.2ot2,(viii) 3110054428 dt. 24.05.2012, (ix) 3110054680 dt. 14.06.20L2, (x) 311005 4517 dt. 30.0s.20,2, (xi)3110054606 dt' 05'06'2012, (xii) 3110054681 dt. 14.06.2012, (xiii) 3110054501 dt. 29.05.20 72, (xiv) 3110054682dt' 1'4'06'2012, (xv) 3110054519 dt. 30.05.2012, (xvi) 310054592 dt. 04.06.2012, (xvii) 3110054593 dt.04.06.2012

The Committee noted that the .orr"nt, are awaited from MFpl. The committee decided to remind vrpt toexpedite the comments at the earliest. The case is deferred for 1g.0g.2016.

一鮮
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The Committee noted that the a reply is awaited from the firm called for vide this office e-mail dt. 20.01.2016followed by e-mail reminder dt. 28.04.2016(lst reminder). The committee decided to remind the firm toexpedite the reply. The case is deferred for 18.0g.201G.
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The cOmmittee noted that the cOmments are awaited from MFPI.

lexpedite the comments. The case is deferred fOr 18.08.2016.
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The Comm!ttee noted that Tea BOard has reminded the firm to furnish the reply vide theirletter dt.27.01.2016.‐

This Office has alsO reminded the firm to oxnρ 市十o十ho ron:、 ′、′iパ a+k:´ ^“:^^^__:: J‐  ‐ハ^_^^__  .、   _
|   ~ ~~~… ………~―・,Vヽ Чヽ LHuL:[0し υ●Iu::d):じ H::‖ ucu lne T:rm lo rurn:sh the reply vide theirletter dt.27.01.2016.‐

1   1丁 his office has alsO reminded the firm tO expedite the reply vide this Office e―
ma‖ dt.28.04.2016′ which is st‖ |
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laWaited. 丁he Committee decided to remind the firm tO expedite the reply. The case is deferred fOr 18.08.2016.
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丁he Committee decided tol‐   apprOve the case On reoeat hnsis R△ mn、′十●レa rハ hr^^,,^い・ :^1_^_:____      ●.  ′

rv or' ur'ur'zulb vlde case No. 799 (in Adv. Auth. No. 03107gg343 dt. 1,2.10.20L5). The Cor' approve the case on repeat basis' RA may take consequential action as per policy/procedure.
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The committee noted the comments of MFPI furnished vide their letter No. 4(7)/201,4-DGFT dt. 16.05.2016 and' observed that the comments needs to be re-looked with regard to import item ,KJ Tartufi,, a new item in thisapplication' and Milk chocolate is not an applied item in this application, whereas MFpt has allowed in therecommendation.
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The committee noted that certain information has been called for by MSME(Hosiery) from the firm vide theirletter dt' 17'08'2015 and this office has also asked the firm to furnish the information vide this office e-mail dt.14'09'2015 followed by e-mail reminder dt. 13.10.2015 & 22.03 .201,6 (z^d reminder), reply awaited. The
Committee decided tO remind the firm tO expedite the reply. The case is deferred fOr 18.08.2016.
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The committee noted the comments
observed that the comments needs
application, and Milk Chocolate is
recommendation.
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The Commtttee noted that cenain information has been called fo1 61 6さ pti Of ElettroA走 :晨 |ム f。 1品:七。ム
丁echnology(Diety)frOm the irm and this Office has also asked the nrm to furnish the informatiOn vide thisl

office e―mail dt.20.11.2015 followed by e― mail reminder dt.06.04.2016(lst reminder)′ reply awatted.丁he
Committee decided tO remind the firm tO expedite the reply. The case is deferred fOr 18.08.2016.
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I lthe committee noted that the revised comments are awaitea tro, MFpl. Th" c;ritt"" d".id.d t" ,""riil* -*t..-^.' MFPI to expedite the revised comments. The case is deferred for 1g.0g.2016.

L M[1gj1|.d,E.the revised comments. The case is deferred for 18.08.201G.
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